IN THE CENTRAL ADMENISTRATIVE. TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

ORIGINAL _APPLICATION_NO,1144/94

oy A D ST R W s T S O W O S AL S A o — =1 ]

DATE__OF _ORDER _: 03-06-1397,
Between := ;
1. Sathaiah 18,4 Shanker
2., Yadaya 19.Kurmaiah
3. KiKrishna 20,.C .Narayana

4, M.Guravaiah | 21.K.Narasimha

5. Nagaraju 22.Pantaiah
6. Eidenna 23 .Rajaiah
feo WekhliInizrw

8. Dhanaiah 25,F.Krishne

9, Muthyalu 26.Narayan
10.Baliram iA 27.Balaiah
11.Laxmaiah : 28.Pyarelal
12 .K.Kondaiah | 29,Krishna
13 .Kuppasguamy 3D.S5ailu
14 .,Pullaiah
15.Rukani Ram
16.Dass
17.Malakondaiah

And

1. The Secretary, |
Ministry of Defence,
Govt. of India, Sena Bhavan,
New Delhi=110011.

. !

2. The Director Genersl of Recruitment
and Training, Army Hesadguarters,
DHG, P.0., New Delhi - 110 011,

d. The Commandant,
Recruitment & Training Centre,
C.H.Q% Wing, Golkonda,
Hyderabad-3tl,

L

|

Counsel for the Applicants : Shri

-

Counsel for the Reépandants

ve Applicants

Respondents

K.G.Krishna fMoorthy

Snri N.V.Ramana, Addl.CGSC

CORAM 3
THE HON'BLE SHRI 8.RANGARAJAN :  MEMBER (A)
THE HOn'BLE sHRI B.S,JAI PARAMESHWAR @ MEMBER (3)

7 2,

P
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(0rder per Hon'ble Shri R.Rangarajan, fember (A) )e

Heard Shri V.Rajeshuar Rao for Shri N.V.Ramana, learnsd
standing counsel for thé Respondants. None for the applicents.
Inspite of repemated ad journments, the lsarned counsel for the
applicant was not prasent. Hence the 0.A. is disposad of as psr

Rule 15(1) of the C.A.T.(Proceedura) Ruies, 1987, 7%>=m

2, There are 30 éppiicants in this 0.A. They are working as
D@bhi/Washermen under RespondentrNo.3, Thay pray for extention of
scals of pay of Rs,210-~260 and Rs,260~400 to them also as was done in

the case of Bootmakerse

3. This 0.A. ;g Filed praying for a daclaration that the

action of ths respondents in not granting the revised scales of pay
of Rs.210=260 and #5,260-400 with effect from 22-8-93 in terms of the
judgement in DA 443/88 dt.29.9.89 of this Tribunal'gs illegal,
impropsr, unjust and violative of Article 14 and 16 of the constitu-
tion and for a conseQuential dirsction to the effect that ths appli-~
cants are entitled for revised pay scales with arrears and allowancss

BtCagae

4, A reply has bsen filed in this 0.A. The main contention
of the respondents is that ths Washermen (Dhabi) are not ons of the
categury.incLudad in the defence letter No.1(2)80 D(ECC IC)
dt.22.8.85 and nence the appliicants are not entitled for the same.
Further it is stated that the applicants have not filed any respre-
gsantation in this connection and they ngs approached the Tribunal

without exhausting normal channel of grievance redressal as

ja/)-:; B/ seselds
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embodied in section 20 of the A.T.Act, 198S,

¥

S. In viewof the abhove, thas iearnad counsel for the respon-
1

dents submits that the applicants may now submit a detsiled

rapresentation to the appropriate asthority who will decide ths

= -_— -

Nt -
»

- =8 + ke ahnua aunhmiasasiagn.

we direct the applicants to file a suitable rapresentation indi-
cating their grisvance toc the proper respondent authority. The
respordent s, on receipt of such a represent ation should decide

the same in accordance with the lauw expedatiously.

6 The Original Application is ordered accordingly. No

costs.

)

: 5. 3AT PARAME SHWAR) (R.RANGAR AJAN)
Member (3) Member (A)
3\~ o
Dated: 3rd June, 1997, 51ﬂ1:
Dictated in Open Court, (P45,

avl/ DR Cj)
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